
/Vh3,

■- .t-”, c-n-

BkcK Ky 

Ao::. . -.52̂?/Sa™.- 

U K SASHA DEBAlEt r«..

<(Pvt II—Pcoceediags fither tha» An»wen#

*47̂

IXDK  SABHA 

Vhursdau, 22nd September, 1S5S.

The Lok Sabha met at Eleven <of $ht 
.Clock.

[Mr.  Speaker in the Choir] 

Q̂UESTIONS AND ANSWERS

<iSee Part Id

32 TIooh

CORRECTION OF ANSWER T!0 
STARRED QUESTION

The Deputy Minister of Baflwajs 
and Transport (Shri Alacresan): It is 
Tegretted thaft the reply  given io 
Starred Question  No. 1391  pirt  by 
Pandit D. N. Tiwary on the 2nd Sep
tember, 1956, was  incomplete  inas
much as parts (c), (d) and (e) off the 
question were left out. The reply 
given to the question may, therefore, 
’be replaced by the following complete 
reply:

“(a) Yes, Sir.  There has "been̂a 
diversion  of Railway line between' 
Sonepore and Palezaghat stations and 
the Ghat had to be shifted to a new 
«ite with effect from 30-6-S5.

(b) The previous gbat site became 
\msuitable and shifting was necessary, 
in the interest of safety. Expenditure 
involved in the' last ghat l̂ift -was 
about Rs. 40,000/-.

(c) Yes.

(d) Yes; there was a derailment of 
■a goods wagon. There was no com
plaint that passengers had to go  on 
Hoot to Sonejpore.
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te) Does not arise  in view ml 
answer to Part (b) above.**

TmndH D. N. Tiwary (Saran Soujth); 
Shall I be allowed to put supplement
ary questions on this?

Hr. Speaker: Not  now; 
table a separate question. .

he  mar

BUSINESS ADVISORY COMMTTTEK 
Twenty-sixth  Report

The  Bfiidster  of  Parliameniafy 
Affairs (Shri Satya Narayan Slnha):
I beg to move:

“That this House agrees with 
the Twenty-sixth Report of the 
Business  Advisory  Committee 
presented to the House on the 
21st September, 1955.”

Jlr. Speaker: Motion moved:

“That this  House agrees with 
the Twenty-sixth Report of the 
Business Advisory Committee pre
sented to the  House on the 21st 
Septem’ber, 1955.”

Shii :Ramath (Hoshangabad):  Sir,
may I make a request?  If the busi
ness proceeds according to  Schedule 
the House may be faced with a deficit 
of an hour or a little more by the end 
of next week. May I appeal to you— 
as the presiding deity not merely of 
this House but of the Business Ad
visory Committee as well, to whom I 
must  communicate my hopes  and 
fears—̂may I appeal to you to ensure 
that in case more time becomes neces
sary, the Question Hour is not tam
pered with?

I may also point out that an im*- 
portant  motion  signed  by  Shri 
Raghavachari,  Shri Gurupadaswamy




